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Parliamentary Committees shall apply 
with such variations and modifications as 
the Speaker may make ; and 

that this House do recommend to 
Rajya Sabha that Rajya Sabha do join the 
said Joint Committee and communicate to 
this House the names of 15 members to be 
appointed by Rajya Sabha to the Joint 
Committee." 
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THE VICE-CHAIRMAN (SHRI V. B. 

RAJU) : The House stands adjourned till 2. 30. 

The House then adjourned for 
lunch at seven minutes past one of 
the clock. 

The   House   reasembled after lunch at half   
past   two   of the   clock. THE VICE- . CHAIRMAN 
(SHIU V. B. RAJU) in the Chair. 

SHRI MANUBHAI SHAH (Gujarat) : I 
am glad to participate in this debate on the 
non-official Bill moved by my friend Dr. Bhai 
Mahavir. When I was reading the text of this 
Bill and the speeches made by the hon. 
Members, particularly from the Jan Sangh 
side, I was wondering why occasionally and 
periodically they have raked up this issue, 
particularly after they ha d been completely 
routed from the public fife of this great city. 
One reason given—and it has been repeated 
both here and outside this House—is that their 
attempt to amend the present constitution of 
the Delhi Administration is based on the 
theory that when they have nothing else to do, 
they can beat their own drums so that all their 
faults done in the past can be covered. That 
seems to be the case here. A complete debate 
had taken place in this august House and in the 
other House when the Delhi Administration 
Bill was moved by the Government and that 
measure was in fact passed with a great 
majority. The Administrative Reforms 
Commission which went into the constitution 
of the Delhi 'Administration also did not want 
any change. If you see the substance of this 
Bill, the idea is to convert Delhi into a full-
fledged State like any other State with a 
regular elected Legislative Assembly, the 
Governor instead of the Administrator and a 
regular Council of Ministers and all that. The 
method of administration in the capital cities in 
various parts of the world had also been fully 
debated in this House and the Minister of State 
in the Home Ministry had very clearly 
explained why in  a City where 
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[Shri Manubhai Shah] the   Central 
Government   is    also   located along   with   
the local administration, where both   of   them   
co-exist,   certain lines of ; demarcation   
should   be there so that clash of authorities 
does   not   take place.    There is a Municipal   
Corporation   in   Delhi with all the powers of  
a    Corporation ;   there is a   New  Delhi   
Municipal     Committee and there   is   the   
Metropolitan Council.    If I may   be   excused  
of reading   the political notive behind this 
measure.    I would put it this way.    Before   
the   Congress   came   to power with a 
massive man date in the Metropolitan  Council 
elections,  the   Jan   Sangh was  trumpeting  
their good   deeds so much that they   never   
though   that   any   other party would be  
returned to power in Delhi. But  people  know  
what was happening and to their  surprise they   
were  routed.    They were speaking   of  their 
good deeds.    What was the state of affairs in 
the Civil   Supplies Department ?    I   have   
certain   amount  of knowledge of its  working  
having been con-rected with   in   for   many 
years in the past. The state of  affairs   there 
was rotten.    The Jan Sangh   administration 
was compaigning that   they   would do 
everything for Jhuggi-Jhompri  dwellers  and  
they   would provide various   type of benefits  
and   amenities to all   the   Saranar   this  
particularly coming from Punjab.    These 
amenities were totally absent.    They  were    
only   concerned   with filling posts with 
people who were committed to   their  
ideology   in   a   manner that they were  out   
to   subvert the entire administration of   Delhi   
so   that   the Congress Party which   has   
gives   the country a socialistic and secular 
base in this wide   country—they hole.    
When   they   found   that   they have lost   
their   base  in this wide country—they have 
lost mandate  elsewhere also—they are doing  
these   things now.    And,  Sir,  particularly   
during   the   last   four   months, I know, what  
the   Executive jCouncillors and the Chief 
Executive Councillor. Shri Raman, have beeu  
trying   to   do,    Shri Raman has been trying   
to clean the Augean's stable of the  
Administration  where  all the Boards, the 
Chairmen and the Managing Committees were 
of only one   particular   colour and I do   not   
want   to  mention   it.    It  is well known to 
this House and I do   not want to go into the 
details.    You choose,   you pick and choose, a  
handful of men with hardly any   competence   
and     brilliance    in    the academic sphere. 
These people were selected 

and they were  selected  because  they were 
tied to a particular mode  of thinking.  We do 
not   mind   it.    After   all, the party in power   
can   do   it.    But,   with what face ? When 
the present administration is   coming to grips 
with the whole  problem and trying to give a 
proper democratic and progressive outlook to 
the educational system, they are perturbed.    
When my   friend,   Shri Bahal, who  is   in 
charge of the Civil Supplies Department,    
started attacking the    hoarders and the 
profiteers   and raided them, friends of Dr. 
Mahavir  and   others,   all those were merely 
on the  side of  the vested   interests here and 
every section of  consumers in this City, in 
this area,   suffered.    Coal  was not available  
and    coal   was given to a certain number   of   
people  only. Wine shops were given to a 
favourite   few  and various other things 
happened.    So is the case with tyres and 
tubes and the Food Administration was almost 
in the hands  of  certain   monopoly interests.    
When they  started  raiding their shops and  
when    they    started   punishing the  
blackmarketeers, all of  a  sudden, the love   
for   democracy   of   a party which is well-
known    for   its   anti-democratic functioning 
came to the  fore  and this Bill has been 
brought forward   in  this  House   and if I may 
use the word, it   is   the produc! of their  
thinking  for  which I do not blame Dr. 
Mahavir, because he has done  it in his natural 
instinct   to  serve  the people, to do something   
to   over-democratise it or to get more powers 
for it.    The powers are vested there.    I   am  
not saying that diarchy or a multi-faceted   
system   is   the   best system. The 
circumstances   of   Delhi   are   known which   
this   honourable   House   had   the 
opportunity to debate   upon   for three long 
years  and  which   were   gone   into   by the 
Administrative  Reforms   Commission  and 
also   by   various   other    Committees    and 
Boards.    The  whole   issue  was examined. 
The Transport  Undertaking has   been con-
verted now as the   Administrative  Reforms 
Commission    wanted    it.    There     is also a  
proposal   for  establishing  a  water  and 
Sewage Disposal Board as   recommended by 
the   Administrative   Reforms Commission. I   
would   say  that  the Home Minister and the  
Central  Government  have been quite awake  
to   the   problems   of Delhi.    I am surprised 
that   the  Prime   Minister herself, who is 
loaded  with  too  many other problems, could 
afford to pay more  attention to the problems 
of Delhi,   to the political and 
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administrative requirements  of   Delhi than 
perhaps she could afford.    That is   because of 
the fact that   a  metropolitan   area must be an 
area where   more important and progressive 
work   can  be   accomplished which can   
serve   as a  pilot   project area for the rest   of   
the   country.    Therefore, I really appeal to the 
honourable Members  and this House   to   see  
what   this Bill has come to. You take the   Bill   
and see.    I do not want to go clause  by  
clause.    It is purely going back by four or five 
years when   the people were  agitating  for   a   
responsible  Government   for  Delhi.    Now,  
it   was  examined and with the full consent  of  
the House the Act   has   been      formulated.    
There   was another  argument   also   that  a 
nominated person has been made   the Chief 
Executive Councillor  which should   not   be 
done.    I was really surprised.    You see   the  
history of   the   Jana Sangh administration.    I 
am not   willing  to   bring   it into the focus.    
I have   to   name   the   party which I have the 
least intention of bringing into focus.   But, Sir, 
I cannot help doing so when this attack is 
made.    The   Chief  Executive Councillor can 
be  also   a   nominated member.    What was 
my friend, Shri K. N. Sahani ?   Then, the 
present   Mayor, Shri   Hans Raj Gupta, is   a   
nominated   member.    What was the position 
of Shri   Lai   K.   Advani ?    There is a 
provision in the Constitution  passed by this   
honourable     House   for   the   Delhi 
Metropolitan   Council   that  there will be a 
Metropolitan   Council   in which there will be 
five nominated   members.    The Government, 
in its wisdom, out of the  majority of 47 
members   of  the  Delhi   Congress party, 
democratically elected their leader.   Nobody 
has questioned this in   any State.    It is for the 
first   time   that I    see     the great liking of   
the   party   opposite   for   a damocratic 
process after having done all   these things ! 
What is the  great  point in   saying that the 
Chief Executive  Councillor must be elected 
and must    be  also   elected by the majority 
party ?    The   majority    has   elected     the 
Executive Councillors. 

1 know, Sir, that there are many faults and 
that many improvements are to be made which 
are necessary. But, these improvements   
cannot   be    accomplished    by   Dr. 
Bhai   Mahavir's   proposals   in    his   Bill. 
There are greater  progressive  programmes. 
As a matter   of fact 1  have seen myself in 
many  of  the  meetings—they are trying to 

see that many amenities are provided in the 
jhuggi-jhonpri areas. How the urbanized rural 
area of Delhi, which is suffering the most, is 
unable to build cheaper houses for a large 
number of people who have been otherwise 
uprooted, who are living in 'jhonpries'. 

If you take, Sir, every aspect of Delhi 
administration in the last few months—9 
months which have gone by—the present 
administration has accomplished much more 
than the previous administration. I do not hold 
any brief for a particular group of people. But 
merely to say that there are dissensions is not 
the correct way. Which party has not got 
dissensions ? We hear Mr. Sondhi and Mr. 
Balraj Madhok with a different voice. Of 
course, if there is greater democracy, greater 
discipline of a political character will come in 
every party. Therefore, merely saying that the 
kettle is black is something which does not 
suit anybody. 

DR. BHAI MAHAVIR : Who talked of 
dissensions ? It is too common in your party ? 

SHRI MANUBHAI SHAH :   I am not 
replying   to   what  you   said   here.    I am 
merely   pointing   out  that  you   have been 
propagating  this   type   of activity throughout   
the   length   and   breadth   of Delhi, in your    
newspapers     and   everywhere   else. 
Therefore,   I   am   taking  the   time   of the 
honourable House   to   acquaint them what are   
the   motivations   and stimulations behind this 
innocent  looking   Bill   which will try to 
attract other parties who   would say : Oh, Dr. 
Bhai Mahavir  wants to democratise   the  
constitution  of  Delhi.    We have no objection   
to   that in theory.    But I can tell you   that   
present   set-up   gives   all the flexibility.    I 
may  only   request   my   hon. friends,   Mr.   
Mirdha,   Mr.   Pant   and the Prime   Minister   
that   it   is   necessary that more   and   more     
informal   arrangements should   be   so   made  
that   whether   public opinion is to be  
reflected  on reserved subjects-—for instance,   
law and order   is a reserved   subject—that  is   
not   given to the present Executive Council.    
There are  very sound   reasons   for   it,   
because the capital city is   a   part of both the 
Central Government and    State  Government.    
But there «n be  informal   methods   of  
coordination 
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between the Home Ministry here, the Lt. 
Governor and the Chief Executive Councillor 
and his four colleagues, so that even though we 
have not been able to confer on them the right 
of a regular Minister or Cabinet, they can avail 
of the wisdom and experience of the public and 
also of the Congress Party and their 
Councillors. It may be the CongTess Party 
today and some other party tomorrow. I am not 
pleading for any particular set of people. But 
there can be co-ordination even in reserved 
subjects which can achieve the goal which the 
Bill obviously seeks to achieve. 

If you go in depth into the Bill, it is a mere 
hoodwinking. Having lost all the mandate and 
popularity, they are merely trying to bring 
forward something for the welfare of the 
people of Delhi. The people of Delhi have 
known their party very well. They have taken 
note of the type of corruption and nepotism 
and the type of poison that they have brought 
into the services in the whole of Delhi. But we 
shall be able to bring a really clean and a purer 
administration in Delhi. 

On the various other aspects of the Bill 
also, I can say that as far as the programme is 
concerned, we are for inviting— as far as i can 
see from my party's angle— those who are 
interested in Delhi for consultations, so that 
there can be a common approach in relation to 
various matters, such as the amelioration of 
'juggi-jhonpries', Harijans, the scavangers in 
the city and so on. Therefore, if Dr. Bhai 
Mahavir and his associates are Teally 
interested in the welfare of Delhi, there are 
ample opportunities under the present 
administration also ; their voice will be heard. 

Lastly, Sir, what I say is this : Let the Act 
which the two hon. Houses have just passed, 
just recently, be given a fair trial. I can say 
from what is happening that there is entirely 
every possibility of a much better 
administration than the Jan Sangh 
administration. The Congress Party has given a 
cleaner administration. Within a short period 
the excise revenue has gone up by Rs. 2$ 
crores. I was surprised. Mr. Mange Ram 
brought a new administration.    Although    
the   Jan   Sangh   was 

talking aloud, "they never acted. He brought a 
new licensing system, increased the excise and 
done away with some existing liquor shops. If I 
have my say, I would go a step further. These 
steps have reduced monopoly. I would say : 
Let there be governmental shops of wines and 
liquor. Greater revenue would come to the 
Government, which would be used for the 
betterment of the poor people, and the 
malpractices and corruption of monopolists and 
contractors can be reduced. I am also very glad 
that Mr. Bahl took away the entire pool from 
those vested interests and gave nearly 50 per 
cent of it to the Bharat Coal Corporation which 
will be the managing distributor here in due 
course. I know Mr. Bahl and perhaps much 
more trade would be taken over, particularly in 
the essential commodities of life because in the 
capital we should see that the consumers are 
properly served like in any other part of the 
country and better amenities provided. 

In the D. D. A. also much progress has 
been made in the last few months and they are 
selecting special areas where construction of 
cheap houses will be taken up. As a matter of 
fact, very huge provisions made—I do not 
remember the actual figures—and it is 
something like Rs. 21 crores or Rs. 24 crores 
which is provided for the construction of 
houses, because I had occasion to examine the 
budgetary provisions which Mr. Mange Ram 
moved last time. Therefore, I can say from 
whatever experience I have got that the 
administration is wide awake to the problems 
of Delhi, particularly when we are wedded to 
the socialist programme to see that the 
backward people and the unemployed people 
are given greater relief and greater amenities of 
life, to see that a large number of houses are 
constructed and various other amenities are 
provided to these people who are till now 
denied them. 

In the field of education also great reforms 
are coming up. More recommendations of the 
Commission and other bodies are being taken 
into account. The boards are being cleansed. 

Mr. Krishan Swarup—I saw it in the 
papers and also had a personal talk with him—
is  bringing  out  for the labour  an 
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entire training centre for job orientation and 
some sort of trade union activities also to that 
better relations between the trade unions and 
the industries could be established. 

These are only some broad outlines that I 
can give. I can only say that the claims put up 
by the hon. Member opposite are hollow. They 
are merely based upon a theory that if you do 
not get anything at least you fight for 
something in a loud way so that the people will 
hear and get you something, but this House is 
not going to be duped in that way. Therefore, I 
would request the hon. House that this 
amending Bill which is contrary to the wishes 
expressed by the hon. House here should be 
thoroughly rejected. 
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SHRI LOKANATH MISRA ( Orissa ) : 
Mi. Vice-Chairman, having looked into the 
Bill, the body of the Bill, I thought that I 
should speak a few words and express my 
opinion in regard to such a matter which 
concerns Delhi, the capital of India. 1 never 
knew that there was such a tremendous lacuna 
in the Act itself where the 

Chief Executive  Councillor, in other words the 
Chief  Minister,  was   being imposed by the 
Central   Government   on the people of Delhi. 
How    are   they   tolerating    such a situation ?   
The Metropolitan Council is an equivalent  of  
any    Legislative  Assembly. It is a    
Legislature,  whether they  call it a Metropolitan    
Council    or  a    Legislative Assembly. It 
makes little  difference but all the same it is an 
equivalent of a Legislative Assembly,   and   
who is   asked   to head the Legislative  
Assembly as the leader ?   It is a person  who   
is   nominated.   If   fortune favours the people 
of Delhi, may be he would be nominated   by   
the  Deputy  Minister of Home  Affairs   or   the   
Minister  of Home Affairs.    If   fortune  does  
not  favour  the people of Delhi,  may be the 
nomination or the choice is made at the level of 
the Under Secretary of the Home Ministry. 
Therefore, it is really a matter of great 
misfortune for the people of Delhi,   the capital   
of India, who   are    supposed     to    be    the   
most enlightened    people,    who   are    the  
most sophisticated      social    order,   to   have   
a nominated   person  as   the   leader  of their 
representative  body.   What  is even  more 
surprising is that   there   are certain matters 
which are  treated   as   reserved subjects.   I 
thought that after 25   years of independence the 
people    of    India    as  well    as    our 
administrators,   both   at   the    Centre  and in 
the States,   had  forgotten   about   things like 
reserved subjects which belonged to the British    
days.   Transferred    and  reserved subjects  
should  have been  long forgotten. I am 
surprised that it exists even today and in the 
capital of  Delhi.   There are certain subjects 
which    are   treated    as  reserved subjects    
and    some  subjects    which are treated as  
transferred   subjects; only transferred subjects  
can   be  dealt  with at the level  of the   
Metropolitan   Council.   Is it still a colony of 
the  Central   Government ? Do the Central   
Government   treat Delhi as a colony   of their  
own   so   that  there  are certain   reserved   
subjects  which  are kept away from the   
Metropolitan  Council  and only the natives   
are   given   certain   transferred powers on   
which  they can rely ? It goes to show that the  
people   of Delhi are not trusted by   this   
Government.    It is an irony of fate that the  
people of the country are not   trusted  by   this   
Government  and therefore the    reserved   
subjects,   the more important  subjects,   are   
kept   away   from them by   the    Central    
Government while 
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some of the transferred subjects like water 
pollution or bus service or electricity, are dealt 
with by the Metropolitan Council. Therefore, I 
would like that this colonial attitude of this 
Government should immediately go and more 
so, when they call themselves the great 
democratic ! socialists of this country. If they 
believe in democracy, let them not-hoodwink 
the people, let them be frank about it, let them 
be non-coloniai in their attitude towards the 
people of India from whom they draw all their 
strength and   inspiration. 

Sir, I would quote some of their own 
people who are very much against this 
colonialism. In the Joint Committee certain 
evidences were given. That was a Joint 
Committee on the Delhi Administration Bill, 
1965 and the people who tendered their 
evidence were supposed to be experts 
belonging to the institution, the Metropolitan 
Council, itself and further belonging to the 
ruling party. Mr. H.K.L. Bhagat who belonged 
to the then Municipal Corporation said in 
response to a question by Dr. (Shrimati) 
Sarojini Mahishi as follows :— 

"Dr. (Shrimati) Sarojini Mahishi : 
'You mean even though the four Executive 
Councillors are nominated, one of them 
should be the Chief Executive Councillor 
and the others should be nominated on his 
advice ?' 

"Shri Bhagat : 'Yes. This gives status 
and authority to both the Executive 
Council aud the Metropolitan Council and 
ensures smooth working and collective 
functioning.' 

"Dr. (Shrimati) Sarojini Mahishi : 
'These, four should be members drawn 
from the elected members ?' " 

To this, Shri Bhagat categorically stated 
'Yes.' Replying to the debate further-.. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN) : You read further what it has 
been said later on. 

SHRI LOKANATH MISRA : I have 
already read it.    It  does  not  suit  you as  I 

much as it suits us, even though it does not 
suit us fully. 

Now, Sir, replying to a debate in the Rajya 
Sabha on a motion for reference of the Delhi 
Administration Bill to a Joint Committee. Shri 
Jaisukhlal Hathi had assured this House and 
the other House that the practice of nomination 
so far as the Chief Executive Councillor was 
concerned, would be done away with. Some-
body who is already elected, who is an elected 
member of the Metropolitan Council, could be 
nominated. Therefore, there would be almost a 
blending of the nomiantion as well as the 
representative character mingled together in 
the office of the Chief Executive Councillor for 
the Metropolitan Council. If that could be done 
, it would be half-way, it will not be quite 
satisfactory, but it would go half way in 
meeting the demands of the opposition so far 
as the representative character of the Chief 
Executive Councillor is concerned. 

SHRI   MANUBHAI   SHAH :    May I 
draw the attention of the hon. Member that the 
Chief Executive Councillor was not nominated 
as Chief Executive Councillor by the 
Government. Only he was nominated as a 
member of the Metropolitan Council. Then the 
entire Congress Party, both the nominated 
members—which is a part of the 
Constitution—and the rest of the members, 47, 
elected him as the leader of the party and in 
that right, he became the C hief Executive 
Councillor. It was wrong, constitutionally 
speaking, to say that he was nominated as the 
Chief Executive Councillor. 

SHRI LOKANATH MISRA : Sir, the 
explanation given by Mr. Manubhai Shah is 
even worse. I consider him to be a very good, 
effective advocate of the Congress Party. I give 
that credit to him. But whatever has been stated 
has been far worse. Here is a person who never 
faced the people of his electorate. He was thrust 
upon the party after getting nominated into the 
Metropolitan Council because the Congress 
High Command thought that he should be a 
person who could be the Chief Executive 
Councillor. Therefore, he was nominated. This 
was the first   boost  given   to him.    He did 
not 
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belong to the people. No doubt he belongs to a 
party. He does not belong to the people even 
today. He got through the first hurdle by a push 
and nomination. The second push was given 
further by issuing a whip in the party among 
the members saying that that man must be the 
Executive Council leader because he has been 
given nomination with a view to becoming the 
Chief Executive Councillor. T hat is far worse. 
That should not have been done. Nobody, 
unless he is elected by the people, deserves to 
be considered for the Chief Executive 
Councillorship. That Was my contention. 
Therefore, what was added by Mr. Manubhai 
Shah did not clarify the position at all. 

Sir, the Government's representative in 
both Houses of Parliament had assured that he 
would put an end to this process of nomination 
so far as the Chief Executive Councillor was 
concerned. Now that the Government has gone 
back on it, I think it has been a contempt of 
both Houses of Parliament on the part of the 
Government. Even though none of the present 
incumbents in the Home Ministry had given us 
this assurance, whosoever had given it it was 
the Government, and having done it the 
Government should not have gone back. 
Whether it was this particular Cabinet Minister 
or some Cabinet Minister who had given the 
assurance they should have honoured it ; they 
should have stuck to it particularly when 
Parliament was given an assurance. 

Anyway, now will come the massive man-
date. With one massive mandate for Central 
Government, now everything else has fizzled 
out. All other democratic institutions have 
fizzled out. Directions are being given from 
here as to who should be what and where. 
Fortunately, Sir, we are having probably a 
sunrise in the State of Mysore in Mr. 
Hanumanthaiya. 

SHRI MANUBHAI SHAH : You will be 
disappointed. 

SHRI LOKANATH MISRA : Let us hope 
that Mr. Hanumanthaiya would show the way 
and ultimately the members of the 
Metropolitan Council would take a hint and 
throw out the present Metropolitan Council 
and then replace it by an elected Council and 
not a nominated one. 
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SHRI F. H. MOHSIN : Mr. Vice-
Chairman, Sir, I have heard the several 
Members taking a very keen interest in the 
debate on this Private Member's Bill, I have 
also heard Dr. Bhai Mahavir while moving his 
amending Bill, but I was surprised to see that 
unlike on previous occasions he was not as 
forceful as he used to be. Even the hon. Shri 
Shyam Lai Yadav, he was fmore forceful 
compared to him. 

SHRI NAWAL KISHORE : That is true. 

DR. BHAI MAHAVIR : But it will come 
out when I reply. 

SHRI F. H. MOHSIN : I know he is a 
very forceful speaker but on this Bill 
especially I   did   not  see  him as forceful... 

THE VICE-CHAIRMAN (SHRI V, B. 
RAJU) : You are suggesting to him to be 
forceful in his reply. 

SHRI F. H. MOHSIN : Perhaps he will be 
more forceful in his reply. 

DR. BHAI   MAHAVIR : I have to  be. 

SHRI F. H. MORSIN : And the reason 
might be that this Bill was conceived in the 
year 1968 when his party had an influence, 
when in the Metropolitan Council his party 
was in power —today it is not. With this Bill 
he wanted more powers for the Metropolitan 
Council when his party was in power. That 
was natural. Perhaps that may be the reason 
why he was even not so forceful in moving 
this Bill for consideration. 

DR. BHAI MAHAVIR : Now I would be 
even more. 

SHRI F. H. MOHSIN : Well, any way he 
had conceived it in the year 1968. He could not 
keep it ; he has to discharge it and on 11th 
August he has done that formal duty. Anyway 
he has made many points during the course of 
his speech, and the one po int that everybody 
was making was that Delhi should have a 
legislature and Delhi should have the statehood 
as some of the Union territories have acquired. 
Well,   Sir,   this is not a new point.    This 
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point has been consistently made by the vari-
ous political parties including of course Jana 
Sangh. It is not that party alone for the 
information of the House ; it was the desire of 
almost all political parties that Delhi should 
have Statehood. But that has been consistently 
denied by the Central Government. It is not 
today that we are denying it. It was not in 
1968, when he brought this amending Bill, that 
we have denied it. It has been denied on 
various occasions, whenever this point came 
before i that House. For the information of the 
House I might quote. The point was made in 
the Consultative Committee also in the year 
1970 ; when Mr. Kanwar Lai Gupta belonging 
to Dr. Bhai Mahavir's party raised the demand 
of Statehood for Delhi, the Prime Minister 
made the following observations :— 

"This matter had been discussed 
many times in the past and there was no 
scope for two Governments to function in 
Delhi. Being the Capital, Delhi had its 
own problems. Even the A.R.C. which 
had studied the problems of the Union 
territories had not recommended 
Statehood for Delhi. There was however 
room for improvement in the working of 
the local administration." 
Then on 11th November, 1970 in the 

Rajya Sabha, when the point was raised, the 
Prime Minister had made the following 
observations in this regard :— 

"Now with regard to Delhi, we 
have answered this question many times 
The question is not economic or any 
other. The question is that the Capital 
Delhi happens to be here. Now perhaps 
some people think it is fortunate that 
Delhi happens to be the Capital. Our 
friend may think it is unfortunate. I do 
not know what it is. But the Capital has 
to belong to all the States of India ; it 
cannot be a separate State." 

4 P.M. 
Again, to a question in the Rajya Sabha 

on the 12th November, 1970, a reply was 
given by the Government in this manner :— 

"Delhi   has   been specially carved 
out from the   adjoining  Provinces into 

a separate administrative unit under direct 
Central administration to serve as the 
capital of the country. Government 
consider that the demand for Statehood is 
not compatible with the present   position 
of Delhi." 
This has been the stand of the Central 

Government from the beginning. The hon. 
Member, Mr. Jaisukhlal Hathi.was quoted by 
Dr. Bhai Mahavir. I would do well to quote 
him also. When he was moving the Delhi 
Administration Bill on the floor of the House, 
his stand was almost the same. I quite from 
what Mr. Hathi said on that occasion :— 

"As to the first point, namely, why 
not give a Legislative Assembly and 
Council of Ministers to Delhi, it has been 
explained here in the House more than 
once that so long as article ?39 stands, the 
power of Parliament to give a Legislative 
Assembly or to provide for a Legislative 
Assembly is restricted only to five Union 
territories mentioned therein. Article 239 
says that in the Union territories the 
administration will be by the President 
through an administrator. Now , it may be 
argued, why not amend the Constitution ? 
Then, the question is the Constitution can 
be amended provided it is intended." 
Then, again, he says :— 

"The Government made it clear on 
various occasions and for reasons which 
we understood that in the capital it is not 
possible, it is not the intention to have a 
democratic, responsible Government in 
Delhi. That is clear. Therefore, it is not 
that we are dishonest about it, or we say 
that we are coming forward with a 
Government which is going to be a 
democratic and responsible Government 
and still keep back certain things. That is 
not so. The constitutional position is that 
the President administers the Union 
through an administrator. That is the 
present position." 
So, it is clear that the Government, on 

many occasions, have taken the stand that they 
never intended to confer on Delhi Statehood 
and have a Legislature in Delhi. That  position  
stands even today.    As for 
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the Constitution, it is clear that the ad-
ministration of the Union territory of Delhi also 
vests in the President acting to the extent that he 
deems fit through the administrator. The 
President acts on the advice of his Ministers 
who are responsible to Parliament here. The 
administrator of the Union territory is thus the 
agent of the Central Government responsible to 
Parliament. However, during the past twenty 
years a strong sentiment has grown in favour of 
more responsible and more responsive 
administration at the lccal level. In view of this 
we have evolved a system which, to the extent 
possible, attempts to satisfy the urge for 
democratic self-rule, consistent with the 
interests of the Centre for peace and good 
government in this area. In some of the Union 
territories Legislatures with definite functions 
and Councils of Ministers have been set up. 
However, Delhi, being the national capital, has 
got special problems of its own. It has therefore, 
received special attention and dispensation. So, 
in formulating a scheme for the administration 
of Delhi, some factors have to be kept in view, 
namely, the special responsibilities of the 
Central Government in Delhi as the national | 
capital and more particularly in New Delhi 
where the principal offices of the Central Govt, 
and many foreign Missions are located. The 
responsibility of the Central Government is to 
ensure that the administration of the national 
capital and its development is regulated on 
sound, efficient and modern lines. The need for 
ensuring that the Municipal Administration of 
New Delhi conforms to the standards required 
by the capital city ; the existence of several 
Central institutions of all-India importance in 
the fields of education, health, agriculture and 
research ; its relationship with the neighbouring 
States of Uttar Pradesh and Haryana ; the 
industrial and commercial importance of Delhi, 
involve the need for continuous co-ordination 
between the subjects in the State and Union 
Lists. 

Sir, although the Metropolitan Council 
does not have any of the legistative powers, it 
can discuss and make recommendations in 
regard to proposals lor legislation with regard 
to matters on the State List and Concurrent 
List. It can also propose extension to Delhi of 
any enactment in force in any  part   of  the 
country.    It cau 

discuss also proposals for legislation referred 
to it by the Administrator. It can discuss 
matters relating to release of funds made 
available from the Consolidated Fund of 
India. These are the provisions as regards the 
functioning of the metropolitan Council. Sir, 
at any rate Delhi being the capital of the 
country, we cannot think of conferring 
Statehood and converting the Metropolitan 
Council into a Legislative Assembly. 

Various other points were made and the 
powers of the Administrator were referred to 
by Dr. Bhai Mahavir and he quoted many 
provisions of the Delhi Administration Act 
also. He also stated that the Metropolitan 
Council has been treated as a debating society. 
Of course we do not Aant to make it a 
Legislative Assembly. In that sense if he has 
spoken, we are very clear about it that we do 
not want to confer legislative powers on the 
Metropolitan Council. But it cannot be said to 
be a debating society and it will be rather a 
disrespect if we call the Metropolitan Council 
a debating society. 

[THE VICE-CHAIRMAN (SHRI RAM SAHAI) in 
the Chair] 

It ha got a very vital role to play to assist 
and advise the Administrator and in the 
development of the city as a whole. Delhi city 
has grown up recently and, Sir, from 26 lakhs 
the population of Delhi is now over 40 lakhs. 
The various problems must have increased ; 
the water supply scheme and the transport 
system and so many other facilities may not 
be adequate ; but that does not mean that the 
Central Government is relaxing or neglecting 
to provide facilities in this direction. The 
NDMC area is a very special area where the 
foreign Missions are housed, where the 
Central Government offices are housed. 
Therefore, this area needs special reservation, 
special consideration. 

Another point that he made was about the 
Education Bill. He stated that the Education 
Bill was referred to by the Metropolitan 
Council in 1969 and said that nothing has 
been done by the Central Government in that 
regard. In this connection I may point out that 
the Central Government has been   
considering   this im- 
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portant Bill, and it has to consult experts and 
technical people and legal advisers also. It is in 
that process and it is receiving the outmost 
consideration of the Central Government. 

DR. BHAI MAHAV1R : When are you 
bringing this Education Bill ? 

SHRI F. H. MOHSIN : Perhaps in this 
present session we intend to do that. But I am 
not speaking of the Education Bill but the 
University Bill. The Education Bill needs 
more examina tion and technical and legal 
advice is being sought. It may require more 
time. The Delhi University Bill we are 
thinking of bringing in this session itself. As 
regards the Delhi Sales Tax Bill it is stated that 
there has been a delay in this respect also. I 
might state that the Bill as recommended by 
the Metropolitan Council was received in the 
Finance Ministry in May, 1970. The Ministry 
of Finance referred it to an ad hoc Committee. 
The ad hoc Committee finalised its report on 
20. 3. 71 and then our comments were called 
for. We have also given our comments and it is 
pending with the Finance Ministry. I am sure 
that this will also receive the earliest 
consideration of the Government now. 

 
SHRI F. H. MOHSIN : Because it has to 

go to the various Ministries. It concerns the 
Ministry of Finance. They constituted an ad 
hoc Committee and that ad hoc Committee 
had its own report. Then our comments were 
called for and we have given our own 
comments. Then they have to formulate an 
opinion before it comes in the form of a  Bill. 

About the Delhi Cooperative Societies Act 
many members have spoken including Dr. 
Bhai Mahavir. Perhaps, he may not be aware 
that the Bill has already been passed into an 
Act. Perhaps, he was misinformed in this 
direction. Both the House have passed this Act 
on the 7th June, 1972. The Act is No. 35 of 
1972. So, already the Delhi Cooperative 
Societies Act is law now. 

I have already pointed out about the Delhi 
Education Bill. It is quite likely that it might 
be introduced in the present session. It is now 
being considered by the Cabinet. 

He also raised many points regarding the 
loans to be given by the public sector banks to 
the small entrepreneurs or the neglected 
sectors like self-employed persons, small-scale 
industrialists, scooter drivers, taxi drivers, 
cycle-rickshaw drivers and so on. Sir, in this 
direction, the Ministry of Finance has 
formulated a scheme to grant loans at. a very 
low interest of 4 per cent to people whose 
demands are very small and that too for 
persons like cycle-rickshaw drivers, cartpullers 
etc. whose demand may not be more than Rs. 
1,000. So the interest also is very low, at 4 per 
cent. But for others it may be difficult for the 
public sector banks to give loans at a very low 
rate of interest because they have to take into 
consideration the depositors' interest also. We 
have to pay them dividends. They cannot be 
expected to reduce the interest for them to 4 
per cent. They are getting interest... 

DR. BHAI MAHAVIR : The depositors do 
not get dividend. 

SHRI F. H. MOHSIN : We have to take 
into consideration their interest also. How can 
the public sector banks expect to give at 4 per 
cent and work at a loss ? And the banks cannot 
sustain for long if they go on giving loans at a 
low interest. But it may be of , interest to you 
if you notice that quite a large number of 
people in Delhi have taken advantage of these 
public sector banks compared to the figures 
that they had before. Nearly all the persons, 
excepting about 25 or 30, all those who have 
applied, have got loans from these banks. 
Nearly Rs. 1 crore has already been lent to the 
small industrialists, small entrepreneurs and 
small-sector people and self-employed people. 

Then about self-rule in Delhi many 
Members have pointed out. Even Shri 
Shyamlal Yadav was forceful in his speech. I 
have made a note of that. It is true that ■ an 
experiment was made between 1952 and 1956, 
and there was an  Assembly, a State Assembly   
here, and 
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there was a Council of Ministers also in Delhi. 
That experiment was tried. The States 
Reorganisation Commission was appointed 
and they recommended that the Legislative 
Assembly should be discontinued. So on their 
recommendation a decision to put an end to the 
system of legislative , Assembly was taken and 
the present Delhi i Administration Act was 
enacted. It is not as though we have not tried it. 
We have already had a trial of the Legislative 
Assembly system. But that was not so 
satisfactory. 

As for the points made out by Members 
about wat er supply or the transport facilities 
that are provided to Delhi, of course, I can 
say that they are not perfect and something 
needs to be done. But 1 can say that the 
administration has improved to a great extent. 

As regards transport facilities, the Delhi 
Transport Undertaking was changed to the 
Delhi Transport Corporation with effect from 
3. 11.71, and I am glad to state that after the 
taking over, by and large, the administration 
has improved so far as the working of the 
transport department is concerned. Many 
buses are on the road now. The number of 
buses stopping on the roads has decreased. 
The number of trips has also increased. The 
main reason for its nonsatisfactory working 
was due to the fact that a big number of these 
buses was very old one. A large fleet of buses 
were more than eight years old ; they had 
outlived their economic life. Perhaps that was 
the reason why there was dislocation in the 
running of this department. Now out of its 
present fleet of 1,360 buses as many as 524 
buses are eight years old. 294 buses were 
ordered in the financial year 1971-72. 191 
have been so far received. For the year 1972-
73 a further lot of 250 new buses is expected 
to be received by the end of the year. 

DR. BHAI MAHAVIR : What is the 
total number on road ? 

SHRI F. H. MOHS1N : 1360 today. The 
number of trips also has increased. And I am 
glad to state that the loss the D. T. U. was 
making has also decreased ; it has come down 
considerably. I can state I that within  a year or 
two the Delhi Trans- ' 

port Corporation will certainly improve its 
working and many Delhi people will not find 
it any more inconvenient. 

SHRI A. G. KULKARNI (Maharashtra) : 
Have you been able to clear the mess ? 

DR. BHAI MAHAVIR : They are doing 
their best to complete the mess. 

SHRI A. G. KULKARNI : Can you 
assure the House that the whoie mess would 
be cleared.    It is all around in the process. 

SHRI F. H. MOHSIN : A point was made 
about the excise policy of Delhi. The House is 
well aware that before the excise policy was 
rationalised a hundred lives were taken by 
spurious liquor manufacturers. After that, the 
House is also aware that an enquiry 
Commission was established under the 
Chairmanship of Shri R. K. Baweja, After he 
sent his report so many reforms have been 
made. The distribution of country liquor has 
been taken over by the Delhi Administration 
and it may be within the knowledge of the 
House that since then the working of these 
country liquor shops has improved and it has 
been ensured that each addict gets the 
minimum quantity of liquor within a 
reasonable price so that they will not go in for 
spurious liquor and injure their health. So, Sir, 
I can only say that the excise policy of Delhi 
has been rationalised and there is a great 
improvement in this direct:on. 

Many Members have spoken, though it 
may not be relevant, about the socialist 
programme of our party—providing houses, 
employment and so on. Sir, this is a wider 
question. But anyway I can tell them that our 
party has been ushered into power by the 
people, by a democratic process, and we are 
committed to it, committed to see that the 
people who are houseless at least get some 
kind of shelter, they get some fund of 
employment so that they can live, and so on. 
We do not live on slogans alone. We are a 
party who believe in implementation and 
during our regime, we will certainly do 
whatever we have assured to the electorate, 
because we do not want to be ousted after a 
five year rule as the Jan Sangh has been 
ousted in Delhi in the Metropolitan   Council   
and as other parties 
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have been ousted in other States. Not only 
have we been returned in good number in 
Parliament but almost in all the States we have 
got a very good majority. And we want to 
continue to take strength from the people to 
give them whatever we have assured to thew. 

With these words, Sir, I do not see any 
reason to accept the amending Bill of Dr. Bhai 
Mahavir. 1 think he is not so serious about this 
Bill now. 

SHRI MANUBHA1 SHAH   :   He   has 
been convinced. 

SHRI F. H. MOHSIN : Yes. And we will 
certainly do whatever is possible to see that all 
facilities are given to the Delhi citizens. This is 
one of the reasons way Delhi has been kept as 
a Union territory. We do not want it to be 
included in Haryana. as some of our party 
Members have suggested, because the 
problems of Delhi cannot be solved that way. 
We can only solve Delhi's problems—because 
it is the Capital, various problems are there—
by keeping it as a Union territory and keeping 
it under the Central   Government.    Thank 

"If the Delhi Corporation in its 
wisdom has not found it advisable to have 
an elected member for mayorship, how is 
it you are advocating this ? The Mayor is 
appointed from among the aldermen, 
SHRI H. K. L. BHAGAT ; The same 

argument will apply to Parliament. The 
Members of the Rajya Sabha arc indirectly 
elected. But these is a difference between 
nominated Member and an indirectly elected 
Member", 
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Mahavir,   this  has never been done.    You 
are only replying to the debate. 

DR. BHAI MAHAVIR : Yes, I am 
replying to the debate. 

SHRI OM MEHTA : But in your reply, 
you should not raise   any new point. 

DR. BHAI MAHAVIR : Let him stand up 
and reply to my point. 

SHRI G. R. PATIL (Maharashtra) : Sir, 
on a point of order. I want to know whether, 
in his reply, the honourable Member can raise 
any new point. 

SHRI OM MEHTA : This is something 
strange. Then, it will go on for all times. If he 
wants, just now the Minister can say 
something on that. 

DR. BHAI MAHAVIR : Yes, let him say. 

SHRI OM MEHTA : But, you see, no 
new point should be raised. 

SHRI F. H. MOHSIN : Sir, he has raised a 
point and let me reply to it. This point was 
rather unnecessary and yet it has been brought 
in in this debate and it was irrelevant also. I do 
not know why Dr. Bhai Mahavir has chosen 
this debate to bring in this incident which has 
taken place... 

DR. BHAI MAHAVIR : It is connected 
with the Delhi law and order situation. 

SHRI F. H. MOHSIN : ... on the 3rd 
August and     it is not    a recent incident, 

DR. BHAI MAHAVIR : 3rd August ? 
No. It is 12th August. 

SHRI F. H. MOHSIN .It is 3rd August. 

Sir, the police had information that a 
notorious smuggler of Darya Ganj was indu-
lging in smuggling liquor from Haryana to 
Delhi. With a view to checking this activity, a 
raiding party of the Crime Branch of the Delhi 
Police decided to check vehicles Ton the 
border on theJJelhi-Gurgaon Road. Tke   
raiding    party   consisted of   Sub- 

I Inspectors, Shri Surjit Singh and Shri Hukam 
Chand of the Crime Branch with other lower 
subordinates. On 3.8.72 at about 3. 00 A. M. the 
party reached the border near Kaparhera 
village and started checking vehicles coming 
from the direction of Gurgaon. Three or four 
vehicles were signalled to stop but none cared 
to stop. As it was night time and the vehicles 
sped away, their mumbers could not be noted 
for challaning them under section 78 and 
section 112 of the Motor Vehicles Act. At 
about 5. 15 A. M., BUS No. DHA 8851 driven 
by Shri Atma Singh came from Gorgaon side 
and the police party tried to stop it. The vehicle 
did not stop. Thereupon, some members of the 
police party hit the vehicle with a lathi causing 
a dent and some members of the party also 
threw stones at the vehicle. Shri Atma Singh, 
driver of the vehicle, lodged a report of this 
incident at Police Station Najafgarh on 3. 8. 72 
at 9. 10 A. M. 

Inquiry into the incident was made by the 
Superintendent of Police (South District) and 
by the Superintendent of Police (Crime and 
Railways). The allegations made were 
corroborated by the Caretaker of a Petrol Pump 
located near the scene of the incident. The 
actions of the members of the party in striking 
the bus with a lathi and in throwing stones at it 
amounted to misbehaviour with the public 
while on duty. Sub-Inspectors Hukum Chand 
and Surjit Singh were, there* for, suspended on 
4. 8. 1972 by the Superintendent of Police 
(Crime and Railways). The District Magistrate, 
Delhi, has granted permission to hold an 
enquiry under rule 16. 38 (1) of the Punjab 
Police Rules. S. D. M., Punjabi Bagh, is now 
holding the enquiry. 

DR.   BHAI   MAHAVIR: Whose   car 
was that ? 

* 
SHRI  F.  H. MOHSIN : It was a bus not a 

car. 
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THE VICE-CHAIRMAN   (SHRI RAM 
SAHAI) :The question is : 

"That the Bill further to amend the 
Delhi Administration Act, 1966, be taken 
into consideration." 

The motion was negitived. 

THE FOREIGNERS (AMENDMENT) 
BILL 1968 

 

RE RAJYA SABHA MEMBER 
ARRESTED AND   RELEASED 

THE VICE-CHAIRMAN (SHRI RAM 
SAHAI) : I   have    to    inform   Members 
that the    following     telegram    dated the 

24th   August,    1972,   has     been   received 
from the City Magistrate, Kanpur :— 

"Shri Prem Manohar Member Rajya 
Sabha who was arrested on 16th August 
for Defiance of Prohibitory orders U/S 
144 Cr. P.C. was tried by me today 23rd 
August (—) he was convicted U/S 188 
IPC on pleading guilty and released after 
serving imprisonment till rising of Court 
(—) 
5 P.M. 

STATEMENT RE DELHI UNIVERSITY 
(AMENDMENT BIL)L 1972 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : Sir, I beg to 
make a statement in connection with the Delhi 
University (Amendment) Bill, 1972 and the 
statutes regarding College Councils made by 
the Executive Council of the University under 
the authority of the Delhi University 
(Amendment) Ordinance, 1972 and approved 
by the Visitor. 

Since leave to introduce the Delhi 
University (Amendment) Bill, 1972 was 
granted by the Rajya Sabha on August 3, 1972, 
there have been further consultations on the 
subject. In view of these consultations, it is 
necessary to clarify that the proposed 
amendment of the Act is visualised as being 
entirely within the framework of the existing 
character of the University. It is aimed at an 
administrative reorganisation that will 
establish a more decentralised system of 
decision making and sharing of responsibilities 
by the academic community, •help the colleges 
io perform their academic and other 
responsibilities more efficiently and 
expeditiously and enable the University as a 
whole to devote more time and energy to 
improve the quality of its academic work. 

As   may   be   observed,   the  additional 
Statutes   already    made  by  the  Executive 

 


